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historical monuments so that there is
no wastage of talent and the maxi-
mum use is made of the available
talent and the resources.

SHRIMATI SHEILA KAUL: I wish
to inform the hon. Member that we
are thinking on those lines,

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): The question is:

“That the Bill be passed.”
The motion was adopted.

—

THE ARMS (AMENDFPENT) BILL,
1981.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA):; Sir, 1 beg to move;

“That the Bill further to amend
the Arms Act, 1959, be taken into
consideration.”
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You want to speak yourself and you
do not want others to speak.

SHRI SHIVA CHANDRA JHA: I
want them to speak but they don’t
speak., What can I qo?

SHRI YOGENDRA MAKWANA:
Sir, may I continue?

THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Yes, please.

SHRI YOGENDRA MAKWANA:
Sir, there is an increasing tendency
in the crime situation in the country
and the crime is increasing day by
day. And the use of the fire arms in
crimes ig increasing, licensed as well
as unlicensed arms. Sir, the Bureau
of Police Investigation, Research &
Development has made a survey of it
and we have noticed that from 19723
to 1977 there is a double increase in
the use of fire-arms. From 4.8 per cent
for lakh of population in 1972 it has
went up to 9.1 per cent for lakh of
population in 1977. Now, this ig the
rate of increase in the crime situation
ang the use of fire-arms. The incid-
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ence of cognizable crimes increased by

nearly 17 per cent over the base year
of 1972. The increase in crime using
fire-arms in the corresponding period
was about 29 per cent. Now, the in-
volvement of the unlicensed grms has
been on a much larger scale than the
licensed arms. Bug even from 1972
to 1974 the use of licensed arms was
up by 22.8 per cent and that of un-
licensed arms by 28.8 per cent. In
1974, for every crime with a licensed
arm, there were ag many as five with
unlicensed fire-arms. Therefore, it has
become absolutely necessary to come
with amendmentg in the Arms Act,
1959 so that we can make it more
stringent and we can check the crimes
with the use of licensed s well as
unlicensed fire-arms. Some of the
amendments which I propose in this
Bill are as follows:

Sir, at present there ig no ceiling
on the possession of the fire-arms.
Now, we propose to impose a ceiling ot
maximum three fire-arms for self-pro-
tection, crop protection elc. Another
amendment which I propose to bring
about js that the present Act stipu-
lates that a report is to be made to
the District administration for the sale
or transfer of arms and ammunition
immediately after the transaction, He
hag to intimate of the transaction—
sale, purchase, etc. But there ig no
time or the Administration to check
up whether the licence is a fake
licence or a genuine one, whether he
is a genuine purchaser or not. So,
we are now introducing an intimation
of 45 days. Before disposing of the
licence or transfer or gale or pur-
chase, 45 days’ notice should be given
so that there will be gsufficient time
for the authorities to check, Then, Sir,
at present a person of 16 years’ of age .
is eligible for the possession of license.
Now we are increasing it to 21 years
so that the number of licences also
will decrease ang more mature men
will possess the licences. In the
present Act. . .

SHRI RAMAKRISHNA HEGDR
(Karnataka): How do you say that?

SHRI YOGENDRA MAKWANAY
Because with age maturity also comes.
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SHRI U, R. KRISHNAN (Tamil
Nadu): But for voting it is Dbeing
lowered.

SHRI YOGENDRA MAKWANA: A
person who has been sentenced on
conviction for an offence of violence
or moral turpitude to imprisonment
for a term of not lesg than six months
is debarred trom the possession of a
fire-trm for five years after the expiry
of the sentence. Now, instead of this,
we are going to remove the time-
limit, Whosoever has committed the
offence of moral turpitude or use of
fire-arms offence, he will be debarred
from the possession of fire-arms. Now,
under the licensing authority, it is the
district magistrate in the area, or in
some areas, the Commissioner ot
Police, who can issue licences. Under
the present Act it is not enjoined on
him to necessarily call for a report
from the police before deciding on the
licence application, though he iz ex-
pected to make such inquiry as he
may consider necessary. Now, this
also, in view of the fact that licences
have come to be issued to a number
of persons without adequate screening,
it is considered necessary to provide
for a report to be obtained from the
police which should be sent within a
prescribed period. And pnow we need
not prescribe the period, If it is not
gent then it will be given.

Then, another amendment is that the
present penalties for offenceg under
the Arms Act, 1959, are not consider-
ed deterrent, So, we want to make
them deterrent, There are various
sections under which penal punish-
thents were prescribed, Now we have
changed them znd made them more
stringent, Now, there ig a referénce to
the Code of Criminal Procedure, 1898,
and the Sea Customs Act, 1978. Both
these Acts are amended, and the Code
of Criminal Procedure, 1973, and the
Sea Customg Act, 1962, are now in
force, So, necessary changes have to
be made in these’enactments also. The
word appearing in the Act for the ex-
pression ‘magistrate’ has been used in
some of the provisions of the Arms
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Act, Now, after the amendment to
the Code ot Crimirm] Procedure, 1973,
as there are various types of magis-
trates, that has also to be properly
described in the new Act, i.¢., by this
amendment. .

These are the few amendments
which we want to propose by way of
this Bill, amending the Act itself. So
for that purpose I have come before
the House, and, Sir, I hope the hon.
Members will support these amend-
ments.

Some hon. Members may say that
all these are procedural amendments
asd could be done by executive ins-
tructions. That, Sir, is not possible.
Because in case of increase in the age,
which is prescribed py the Act itself,
which ig stipulated in the Act, if we
change the age-limit by executive ins-
truction, that may be challenged.
Then, Sir, the other reason is that
at present there is no limit on the
number of fire-arms that one wants to
possess. We want to introduce a
limit on the possession of fire-arms, if
this iy done by executive instructions.
somebody may go to the court and
also can prevail upon the licensing
authority and can get more number of
fire-arms. These are the few reasons
for which -~ have c¢ome before the
House for the amendment of this
Arms Act, 1959, and I hope that the
House will consent to it.

THE  VICE-CHAIRMAN  (DR.
RAFIQ ZAKARIA): Now, there is
one amendment by Shri Shiva Chandra
Jha.

SHRI SHIVA CHANDRA JHA. Sir,
1 move:

“That the Bill further to amend
the Arms Act, 1959, be referred to
a Select Committee of the Rajya
Sabha consisting of the following
members, namely: —

1. Shri R. R. Morarka

2. Shri 8. W, Dhabe
8. Shri Harékrushna Mallick
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4, Shri Biswa Goswami
5. Shri Kalraj Mishra
6, Shri Hukmdeo
Yadav
7. Shri Rameshwar Singh
8. Shri G. C. Bhattacharya
9. Prof, Sourendra Bhattachar-
jee
10, Shri Pattiam Rajan
11, Shri Shiva Chandra Jha
with instructions to report by the
first week of the next Session of the
Rajya Sabha.”

The questions were proposed.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Now, the Bill
and the Motion are open for discus-
sion. 1 cal]l upon Mr, Nanda to speak,

Narayan

SHRI SHIVA CHANDRA JHA:
Point of order, Sir. 7z  gTy A
ag @ &f9Tr  ag T 9
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THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARTA): There is no poing
of order. During the first reading, you
make your general observations.
When you move the amendment, it is
your right to speak, nobody is deny-
ing that. But ag I said, when the
Business Advisory Committee decides
on a particular time schedule, then
everybody must co-operate to see that
we adhere to that time schedule, If
some Members have got three minutes
to speak and they speak for 6 minutes,
or 7 minutes and like that, there is
general understanding is that: when
we come to the second reading, the
general understanding is that when
you are speaking during the general
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discussion, you will cover all those
points of your amendments also. Now
if your name is not given by your
Chief Whip as one of the speakers,
this is a matter which you have to
take up with your own Chief Whip
because the whole trouble, Mr, Jha,
ig that . . .

SHR]I SHIVA CHANDRA JHA: The
House should be clear, you should not
confuse it.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Pleage sit down.

SHRI SHIVA CHANDRA JHA: I
have been in the Lok Sabha and every
minute we were fighting in the Fourth
Lok Sabha, you can see the proceed-
ings. Every inch we have fought in
the Lok Sabha. Thig is the democratic
framework . . . (Interruptions)

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): 1 have been in
the legislature also for more than 23
years, that makes no difference,

Now, the whole difficulty that arises
Mr. Jha, is that there is not a Bill in
which you do not come forward with
an amendment, You are, therefore,
doing a very hard work, there is no
doubt about it, But the whole ques-
tion ig that if time is to be allotted to
each party, then how 'is one to recon-
cile? Thig is a kind of situation where
one Member wants to take away most
of the time, all of the time. This is a
matter which the House will have to
consider. It is not & question that one
wants to throttle your voice, it ig not
a question that the Chair does not
want to give you the opportunity, But
the question is, every Member here is
anxious to speak, anxioug to eontri-
bute, But every Member realiseg that
we will have to make a co-operative
effort to see that everybody gets a
reasonable opportunity, And the
reasonable opportunity can only be
got when even hard working Members
like Mr. Jha are prepared to sacri-
fice, and if you are not prepared to
sacrifice, then what will happen is that
you will have most of the time at the
cost of others... .,
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SHR][ SHIVA CHANDRA JHA:
Have I taken anybody’s time? Have 1
spoken at the cost of other people?

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Of course, you
do, Anyway, I do not want to enter
info argument with you. I think it is
obvious to every Member what I have
said,

Now, Shri Nanda.

SHRI NARASINGHA  PRASAD
NANDA (Origsa): Mr. Vice-Chair-
man, Sir, I raise a few fundamental
quesions while making my general
observations on this Bill. Sir, we
have a Law Commission in this coun-
try. Of course, for the last one year,
the Law Commission has not been
reconstituted, But the term of the
last Law Commission expired, if I am
correct, in August or September last.
This has nit so far been reconstitut-
ed. The Law Commission examines
various lav's enacted by the Central
Government, and suggests improve-
ments taking into consideration not
only the defects in the laws, but also
the social conditions prevailing at a
particular point of time to meet par-
ticular sitmations. It has submitted as
many as 86 reports. Government does
not take into consideration the im-
provements suggested by the Law
Commission, 1t comes forward with a
Bil]l which is not thoroughly examined
and the neeg for such a Bill, the jus-
tification for introduction of such a
Bill or desirability to rush through
such a Bill is not properly examined
either by a Committee of Parliament
or by the Ministry itself. Somebody
in the Home Ministry prepares the
Bill, prepares the grounds for getting
the Bill introduced in the House, and
the hon. Minister introduces the Bill
and he also gees to it that the Bilj is
passed. I am unhappy with this gys-
tem. Could we not think of some im-
provision? Could we not think of
some improvisation in the method of
considering what kind of improve-
ments should be effected in the Cen-
iral Aects? The question is, whether
thiy task should not be assigned to the
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Law Commission, which rightfully be-
longs to the Law Commission?

Secondly, if a Bill is to be introduc-
ed, the question is, whether it should
not come before a Select Committee
of the House, before the Bill ig in-
troduced so that, any wrong provision
made in the Bill is corrected by the
Committee? I find, there is 3 growing
tendency of by-passing any king of
scrutiny by any Parliamentary Com-
mittee and of rushing through various
Bills. A proper balance has to be
struck between this kind of anxiety
exhibiteq by the Central Government
and the proper framing and the
passage of Bills. (Interruptions)

SHRT B, SATYANARAYAN REDDY.
(Andhra Pradesh): Is there any state-:
ment {0 be made by the Finance Min-
ister? (Interruptions) .

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): They are sur-
prised at{ your arrival.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): I
have a roster to follow.

SHRI NARASINGHA PRASAD
NANDA: Mr. Mathur, now, we are
not on Mr. Antulay, We are on the
Arms (Amendment) Bill,
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SHRI NARASINGHA PRASAD
NANDA: Sir, could we not work out
a mechanism by which the Bills re-
ceive the serious attention of the
House or they receive the attention of
the Law Commission? Could we not
evolve such a mechanism, instead of a
particular Bill originating in the Min-
istry itself and the hon. Minister con-
cerned trying to rush through the Bill
on the floor of the House, supported
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by a massive majority? Shall I call
them a sanctimonious humbug? No; 1
would not call them so.

Now, 8ir, the main ground on which
the hon. Minister has moved this Bill
for consideration is that the use of
firearms in crimeg is increasing. He
has quoted some figures, from the
research bureau’s survey. I do not
want to repeat them. There
it no doubt that the use of firearms in
crimes has been increasing. This
is a fact and there is no denying this
fact., But what ig the solution? Why
is there an increasing use of firearms
in crimes? Why have the crimes be-
come more sophisticated and more
difficult to tackle? I would say, Sir,
there are many reasons for this. There
is the question of social tensions. In
the course of the last few years. there
have been so much of social tensions
for varioug reasons, These tensions
have often led to crimes, We were
talking about the naxalite movement.
We are talking about other move-
ments, other kinds of violent political
activities though we do not subscribe
to the philosophy of politics of vio-
lence. They have a reason for which
these things are happening in this
country. Hag the Home Ministry or
the Research Bureau tried to find out
why the use of firearms in crimes is
on the increase, what kind of social
tensions are there in the society, why
the crimes are increasing in the
society? So, Sir, instead of going to
the root of these things, ie. why
crime ig committed, what is the
reason for the increased use of fire-
arms in crimes, what are the kinds of
socia] tenslong, they just come for-
ward with a kind of treatment which
can be palliative, but certainly not a
cure. I would have been extremely
happy if the hon. Home Minister
had, instead of satisfying himself
with the gtatisticg furnihed to him by
the survey conducted by the Research
Bureau, given ug reasons for the in-
creage in social tensions, the causes
of those sorial tensiong and the pos-
sible tensions that his Ministry is
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thinking ahout. We alwayg try to
deal with situatiens and problemg on
peripheral basis, we mnever go deep
into the rcol of the problem, we
never trv to examine how these
erimes can be minimised, not just by
force, by making laws, or by making
a few provisions about fire-arms, Let
us compare the situation with the
socialist countries. Now there is &
large area of the world which is domi-
nated by socialist countries. What is
the crime situation there? What is
the use of firearms in commissioning
of crimeg jn those socialist countries?
Sir, in those countrieg the crimes are
al the mimmum, not that the crimes
are not there, they are very few in
number anqd the wuse of firearms is
alsg very little.

[The Vice-Chairman (Shrl Dinesh
Goswami) in {he Chair)

Why'is it so? Therefore, Mr. Minister,
you have to think a little more deeply
instead of coming forwerd with a
Bill, making cerfaint gtringent mea-
cures, making the punishment more
deterrent, ag it by making the punish-
ment more deterrent you are going to
stop those crimeg or stop the use of
firearmg in crimes. The only thing in
which you may possibly succeed is
that you may be able to fix a ceiling,
you may now allow a person to be in
legal possession o not more than
three firearms. Originally, there was
np ceiling on the possession of fire-
arms, but now you have fixed a ceil-
ing. You may possibly succeed in
that, but I am afraid, you may not
succeed in' that also. What is hap-
pening in Bihar? In Bihar all the
landlords are in possession of innu-
merable Tegal and illega] firearms, Is
the Government able t5 do anythimg
with them? In West Bengal all the
landlordg are in possession of illegal
firearms. What are you able to do
with them? Is the (Government hav-
ing statistics or illegal arms which are
in possession o¢ varlous people in
this country? Pleage go to the North
Eastern region, you will find that
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every individual, even a boy of 12
years of age, is also in possession of
firearms. But is it only to commit
erimes? Or jg it because of certain
social tensions in that particular
region? Sir, I would not like to go into
the details of thege provisions, but I
would like 5 re-orientation in think-
ing so far as Government working is
concerned. We have been following
the same gtereotype methods; we are
pulled by our ears by the bureau-
cracy; whatever the bureaucracy says,
we do it. We do not use our discre-
tion. We have np time to analyse the
proposals made by them. We accept
them ang whatever gtatement is pre-
pared by them, the Government reads
it on the floor of the House and
adhereg to it, and with the help of the
majority the Government tries to get
through that particular piece of legis-
lation on t+he floor of the House. This
very approach ig wrong, this very
attitude is wrong. Therefore, Sir, I
would suggest some new approach,
some new thinking to the problem of
legislation. You are interested in tak-
ing a littla more power for the Gov-
ernment. Take it by all means. But
my question still remains unanswered,
Mr. Minister. I am prepared to sup-
port this Bill provided it meets the
requirements of the situation. Today
these arms are not in the possession
of merely anti-social elements. There
are people who have gtarted believing,
particularly in the North-Eastern
region—in Nagaland, in Mizoram, in
Meghalaya, in Arunachal Pradesh—
that without arms they cannot get
their claims established. What is the
position in Manipur? You find these
illegal arms in the possession of al-
most every individual. Wherefrom
these arms come? Who supplies them
these arms? Why are they arming
themselves? What are the social
conditions there? Or are there gther
situations, to meet the requirements
¢¢ which they are trying to possess
arms? All these questiong are there.

Then the economic aspect {g there
which 1 refarred to with referemce to
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the Bihar landlords and others. The

economic tensions, are there, the social
tensions are there, the political ten-
sions are there. And 4o long ag you
do not remove those tensiong from
society, you mgy arm yourself with
any amount of legislative guthority,
you may arm yourself with any
amount of power, that is not going to
Solve the problem. Therefore, Sir, I
would submijt that thére ghould be a
total re-thinking in the attitude and
approach of the QGovernment to the
problems of this nature. I do not
mind giving you a liftle more power
S0 far as armg are concerned, Let us
see how far you are able to remove
the social tensions, the economic ten-
sions and the political tensions frem
the society. Thank you, Sir.

SHRI RAJENDRA SINGH ISHWAR
SINGH (Madhy, Pradesh): Mr. Vice-
Chairman, gir, the question of jicens-
ing the possession of armg has always
been one which has been considered
a necessary thing go far as our coun-
try igs concerned. We have seen in the
United States where there is ng licens-
ing o agrms, to whyt tragedies and
disasters people have been gubjected
and even in that country the adminis«
tration' is thinking in termg of licens-
ing arms even though it is considered
one of the very valuable rights which
haye come to them from the time the
founding fathers of the American
Constitution 1aig down that it will
be necessary to have arms. I find it
difficult to appreciate the hon. Mem-
ber’s statement that by this amend-
ment Government ig seeking to acqulre
more powers for itself. I wish my
friend, Mr. Nanda, had told us ag to
in which manner this™ investg the
Government with greater powers. My
complaing is that the Govérnment has
not acquireg sufficient powers to deal
with thig very great menace. It is
true that in this country tle€re are
large numbers o¢ unlicensed firearms.
Tn fact, it is quite likely that unlicens-
ed firearmg far exceed licensed fire-
arms. Any ot ug who hag occasion to
dea]l with crimeg im law  courts is
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horrified by the variety and sophisti-
cation of the arms which are produced
in villages. Now I find it very diM-
cult to accept that it iy not possible
for our police machinery to be aware
of the fact 33 to where and by whom
this kind of arms are being manufac-
tured. There i3 hardly a dacoity—
At any rate in my part of the country,
in Madhya Pradesh—in which fre-
arms have not been used. Firearms
get into the hands of school and col-
lege boys, and in little disputes
arising out of union  elec-
tions and thingg like that firearms
have been used. Uso of firearmg in
other offenccs of violence, Yor instance,
rioting, is not very evidenk Uses of
firearms as 5 meang of committing
murder g also pot very much. There-
fore, from these analyses one finds
that firearms are being useq by per-
eong who are tho very core of anti.
social element in the society and
those people who are seeking to create
trouble gnd violence for the sake of
robberies, for the sake of dacoities and
for the sake of large-scale rioting.
Now, if that be so, I for one find it
extremely difficult as to why any
Member from either side of the House
should have any objection to the sug-
€estions that have been placeg before
Uus by the “hon. Minister. As I said
earlier, I find that they are really
minor and procedural and really do
not go far enough.

What is it that is sought to be
amendeq by this Bill? Most o the
thingy are of procedure. For instance,
you take the amendment that before
the transfer ot firearms by one person
to another, the District Magistrate or
the licensing authority hag to be in-
formed. What js wrong with i?? As
a matter of fact, the district autho-
rities do get informed when the trans-
Yerg are registered. In this case a
further precaution hag beeli taken
that, for instance, hefore the transfer
the district authorities are to be in-
formed.

Then, there should be a8 ceiling on
weapons—not more than three wea-
pons. This seems to be a very reason-
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able restriction. One may have a
smal] firearm like a pistol or a re-
volver. One may have a 12-bore gun
it one has an inclin&tion for sports
and, similarly, one may have a rifle if
again one hag an inclination for sports.
But what we find today is that some
old families, gspecially * thoge whom
we call “royal families” or any old
aristicroacy, have magazineg of fire-
arms. Instances have been known—I
known it jn matlers with which I
deal professionally-—that these arms
do get taken out and do get used for
purposes other than for which they
are issued. And invariably the reply
that comeg from the owner of the
licence is that it iy not possible for
him to keep the secure check that is
necessary. Why does a man want more
firearmg at all? Why does my learned
‘frienq object to an amendment of
thig particular type?

Similarly, raising the age Iimit
from 16 to 21 is an extremely logical
amendment. In fact, speaking for
myself, I am surpriseq that the age
limit was only 16. I wasn't even
aware of that. Sixteen i3 such an
immature age to make uge oy fire--
arms. On the one hand, we consider
anybody up to the age of 16 as a child.
You know that so far as the various
Actg are concerned, under them, any-
one up to the age of 16 is considered
as a child and we do not punish him,
we do not send him to prison. We say
that he does not have sufficient mental
awakening; he gid not know what he
was doing. On the other hand, we let
alittle boy or a little girl to handle
such a devastating thing as a fire-
arm. Therefore, it is wvery right
indeed that the age limit chould be
increased from 16 to 21. There again,
there could be no possibly objection.

Now, Sir, there iy one clause that
the hon. Minister hag introduced, i.e.

. when a person has been convicted ot

an offence involving violence or
moral turpitude, he will be de-licens-
ed for all times to 'come. So far s
violence ig concerrnied, I woulg cer-
tainly suppért him. Bul moral turpi-
tude is such a vast and vogue term
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that I at least find it extremely diffi-
cult to reconcile myself tp the view
that a man who ig involved in it
should get the same treatment be-
cause it ig not violence. After all, we
are protecting the society from the
fire-arms used in violence. Forgery is
moral turpitude; acceptance o bribe
is moral turpitude. But surely these
may not be persons who may have
used fire-arms for any bad purpose.
Therefore, offence of moral turpitude
may not be included. Offence of vio-
lence, most certainly; offence ot crimi-
nal intimidation, certainly. May I res-
pectfully suggest to our hon. Minister
that he may consider gven criminal
intimidation to be dincluded. A person
gets punished for eriminally intimidat-
ing a man. That ig one trauma. He
has not used violence; he has not shot
at anyone. Yet he hag threafened
another person with a fire-arm. Now
that ig again a person whose 1licence
ought to be taken away. Now, may I
suggest to the hon. Minister that,
while he is dealing with the fire-arms,
why not consider prohibition ¢f pos-
session of what are known as danger-
ous articles? This provision exists
in England. We do not have it. Our
college boy may not possess a foun-
tain-pen, but surely he hag a knife, A
boy sitting in the examination hall
wil] warn the invigilator by putting
a knife there if the invigilator has
been a little more vigilant, We know
a lot of our youngesters go about
with bicycle chains, which are
dangerouy articles to hit with; people
carry sticks in the bazar, which is
certainly not a playground and where
they are not going to be used. There-
fore, may I suggest to our hon. Minis-
ter, though not strictly under the
Arms Act, to consider it? And iy he
so likes, I will find out Yor him the
relevant provisiong in' the British law
which has been there for nearly 10—
12 years. Anyone who is found in
possession of cosh or, 3¢ & matier of
fact, knuckle-duster, anybody who is
found in' possession of articles which
could be used for the purpose of
causing injury, for which he has no
justification at that particular polnt
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of time, is liable to punishment. This
may be conhsidered on the same lines
a3 we gre considering our Armg Ach

Then licensing. Again, there ig a
provision which again, I must confess,
I find a little difficult o understand.
For ijnstance, there ig a provision that
when anybody applies Jor g licence,
hi; application is given to the licens-
ing authority, which in many many
caseg is the District Magistrate or the
Police Commissioner, who then sends
it to the Station House Officer of the
area from where the application is

received. And it is said tha¥
if a report has not been
received within a period—the

period ig stipulated; I think it is one
month or two months—the licensing
authority can proceed without such & -
report. I am astounded at it. Why
should not the report be received,
When a person o the rank of the
District Magistrate or the Police Com-
missioner sends ‘for a report from the
police sub-inspector or the police gta~
tion, how can' you imagine that such
a report wil] not he received? If that
be the case, certainly it ig a matter
for proceeding against the delinquent
police officer who hag not gent the
report. I would respectfully submit
that the licensing should not be done
unlegs ang unti] the report has come.
It is not like an application that one
makes to the municipal authorities
for building a house, in' which case,
it there ig no objection, let us sa¥
within six months, one can build the
house. That is entirely a different
things. But allowing a person te
possess dangerous articleg like fire-
armg without any investigation aboul
hig antecedents, about his where
withal, about his lots ¢f other thi.ngn
that become necessary while licensing,
ought not to be done merely because
a report hag not come. On' the other
hand, you may take action against
the police officer who has not gent the
report. So I will respectfully submit
again to the hon. Minister that there
may be a review angd rethinking on
that proviso. Firearms under no cir-
cumstances should be allowed to a
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Pperson unless he hag been cleared by
the police gnd they say that the
person js fit to be granted firearms.

I am in total agreement with my
learned friend, Mr. Nanda when he
Bays that there is a large-scale private
and illicit manufacture of firearms,
That is g matter that the hon. Minis-
ter knows about. It is not that we are
giving. him any information about it.
I consider it a matter of great anxiety
that our police should pretend not tg
know about it. Sir, I, for one, refuse
to believe that our police people do
not know where and how these fire-
arms are made. Some reference was
made by Mr. Nanda that people are
getling firearms on account of social
. tensions. Now, so far as the rest of
the country iz concerned, j; doeg not
seem that social tensions are really
the reasons why people are keeping
firearms. It may be so in the north.
eastern region. I am not plive to that
situation. Mr. Nanda could have told
us what those social tensions are for
which firearms are being maintained.
But I go know that in some parts of
the country, the security o life has

become so hazardous that an average .

citizen finds it very difficult to expect
that he will be properly profected if
he goes outf, especially after sun-set.
Maybe for that reason gome beople
ecquire firearms—to protect them-
selves. That possibility ig certainly
there. And that again ig a matter of
better policing. It is an unfortunate
state o¢ affairs that our ratio of palice
to citizens in our country happens to
be very inadequate. We gspend a lot
of money on many, mally things. But
law and order is one situation in
whieh no compromise ought ever fo
have heen made. And yet there is
one police constable to about 8,000 to
10,000 people, whereag in advanced
countries, there iz a police constable
to every 100 or 150 citizeng for the
purpose of looking after and giving
them necessary safety and protection.
Now that we are talking about fire-
arms, we might gx well dp & little
thinking ag to whether it ig not neces-
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eary to increase the police gorces. I
know that thig can be interpreteq by
my friends on the other gide to gay
that the Government is again trying
to acquire more and more powers.
But if you gg to the rural areas, there
is the complaint of the average vil-
lager that there ig not sufficient police
forcee. When a crime gets reported,
by the time the police comes to the
spot, so much water flows down the
river that it js very difficuly t5 un-
earth the crime. Most o the prob-
lems in the village come from section
145 proceedings and quarrels about
crops. And by the time the police
comes on the geene, the' damage Is
done. (Time-bell rings)., So, Mr.
Vice-Chairman, while supporting this
Bill, I woulg request the hon. Minis-
ter to pay jttention to the things
that T have drawn hig gttention to. I
would submit that it is a very well-
thought-out Bill and Wwg need not
really speng any more time in submit-
ting it to a Select Committee because
nothing is likely to come out of it.
What the Bill seeks To introduce or
amend is so rudimentary and basic
that the earlier we do it, the better
for us.

SHRI SYED SHAHABUDDIN
{Bihar): Mr. Vice-Chairman, Sir, may
1 remind you that the original Arms
Act of 1878, promulgated at the hey-
day of jmperialist power in India,
waz objected to consistently by our
nationalist movement. Then we re-
framed it in 1959. Today we are
introducing come very important pro-
cedural changes in it. As a matter of
principle, I wouly like to record that
derogation from the right of a citizen
to carry arms should not persist in' g
democracy. And yet, Sir, I ghall nok
stand with vyou or with the hon.
Minister for the repeal of the Arms
Act. I think our socia} situation
demandg it.

I am glad to note that the hon.
Minister has quoted statistics of the
rige in the incidence of crime and the
tise in the use o firearms for the
period 1972—1977. I hope he is not
paying a tribute to the glorious perfed
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of our history when Mrs. Indira
@Ganrdhi has been the Prime Minister—
the dynamic decade. I just leave it
at that.

The problem is well known. There
is large scalg unauthorised manufac-
ture and use of arms; there is large
scale illicit possession, there ig illegal
traffic in arms: All that is 5 well-
known fact, though I dg not think any
definite estimates are gvailable on
this point. Therefore, while I agree
with the motivation of the Govern-
ment in bringing about thig legislation,
I have to point out a few matters of
principle, because I consider that the
measures that are being suggested
would perhaps prove to be ineffective
in trying to obtain the results that
the Minister has in mind.

Ag for the manufacture, I am of tHe
view that the law should not keep it
open that private parties may manu-
facture the arms, That was ap excep-
tion to the 1956 Tndustrial Policy
Resolution. I think that this loophole
should be closed, The manuf'acturg o
fire arms should be an exclusive mo-
nopoly of the State. I should remain
wholly in the public sector.

As for the sale and possession, ag I
submitted, I have my doubts that the
Bill would prove effective because the
social malaise, as my  distinguished
colleague, Mr. Nanda, pointed out, has
not been analysed, has not been taken
into consideration. What is it that in
our society createg the demang for
illicit arms or for so many arms li-
cences? 1 am not trying to justity illi-
cit arms, But the fact is that arms
licensing today depends upon money
and influence. It dependgs upon ac-
quaintance with the politicians or
with the administrators. It depends
upon wholesale, large-scale corrup-
tion, It depends upon donations to
funds and trusts. And that is why the
fire armg are restricted to a partieu~
lar class of people,

And the second social fact thad we
must take into account iz that eur
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society is in a transition. Our society
is a diverse, heterogeneous, plural
society, Ifs economy is an economy
of scarcity. Its politics has unfortu-
nately become a politics of confronta.
tion. And the result is what we sce
today—social violence and political
violence, booth capturing, restricting
voters from exercising their franchise
at the time of election attempts to
curb the aspirations ang expectations
of the downtrodden masses, The atro-
cities are becoming more and more
frequent against the weaker sections,
against the Harijans, againsy the Giri-
jans, against the minorities, against
the landless labour. It is not only
unfortunately the stronger sections of
the society which indulge in this vio-
lence, it is today the ingroups as a
collectivity, which engage in this vio.
lence. It is today sometimes the State
which is on the side of the ingroups
which indulge in thig violence. It is
those who hold the power, they exer-
cise violence; it is those who have
already a place in the sun, who hold
the keys of the kingdom, who exer-
cise violence; it is those who have
the pelice force on their side, who are
in a position to command the resour-
ces of the police force, it is they who
commit violence. And this brings
about a response. It is a matural res-
ponse, There is an assertiveness, no=-
body shall take this violence 1lying
down. And therefore we are unfortu.-
nately caught up in a spiral of vio-
lence which leads to an increasing
accumulation of illicit arms on both
sides of the fence, Government and
the classes which the Government
supports, and those who are oufside
the pzle. I do not have to remind you,
when I spoke about administrative
violence of the firing in Moradabad,
of the blindings of Bhagalpur and of
the limb-breaking in Varanasi An
Urdu journalist friend of mine very
beautifully put it. He said, “Today we
have a *Ankh Phod-sarkaar and &
tang tod sarkaar’. ‘There ig no de-
fence against this State zulum. There¢
is no protection against these police at-
rocities, There is no dgfence against
administrative partiality, agatnst the
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lack ¢f neutrality on the part of ad-
ministration. That is how the weaker
gections also indulge in this game
because they have lost confldence,
they have iost trust and, therefore,
they take their own steps to arm
themselves, to defend themselves and
to protect themselves, if it i3 neces-
3ary.

Unless the ingroups are disarmed,
unlesg the landlords, the capitalists
and the chauvinists are disarmed and
unless the weaker sections are pro-
vided with meang of protection as
was done in Bihar during the Janata
Party Government led by Shri Kar-
poori Thakur, and unless the search
and seizure authority of the Police
is not exercised against any particu-
lar class or group of people, unles:s
they exercise their power imparti-
ally—we know that when the Police
exercise this authority against one
gection of the people, they wing at
the amccumulation of arms by the
other—this spiral of arms cannot be
controlled and whatever laws you
promulgate, Mr. Minister, you shall
not be able to control this illicit ma-
nufacture of armg and illicit traffic
in arms,

Mr. Vice-Chairman, there is yet
another point I want to point out in
this connection. We know by our
national experience that controls do
not work in our country. Checks do
not work. They become yet another
source of growing corruption in our
society. Therefore, mere control will
not do,

Now, with your permission I will
submit svme suggestiong for the con-
sideratior; of the hon, Minister. There
should be a selective liberalisation of
licensing policy.

Secondly, every day we hear about
thefts of arms from the armg and
ammunition depots. These arms go
to reinforce the arms in the hands of
anti-social elements. Therefore, these
depots should be safeguarded and the
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Government ghould be more vigilant

. about their security.

Thirdly, I feel that the ceiling of
three arms per person that hgg been
end or sed by the distinguished spea-
ker who preceded me is, to my mind,
atrociously generous. Suppose there
is a family of five, a father und four
sons, what are 15 arms needed for?
I think the ceiling should apply on a
family and not on an individual.

Finally, as I have already men-
tioned, the Government should adopt
a policy of licensing arms to the wea-
ker sections why need protection.
The Government shoulq alo -see to it
that the weaker sections are ade-
quately represented, in  accordance
with the manifesto of the ruling
party, in the law ang order machi-
nery so that their confidence and their
trust in the Jaw and order machinery
and jn its neutrality anq impartiality
are restored which is what is needed
in our country.

In the end, ang this iy my last
point, the hon, Member who spoke
before me saig that the strength of
the police force per capita in India
is very, very low. Sir the Police has
expanded ten timeg since Indepen-
dence. We know that in the Britisk
times peace wag muaintained in the
rural country side with very mini-
mal force, It is not dependent on the
strength of the force. It is the dig-
nity of the Government, it is the
‘Raub’ of the Government and it is
the impartiality with which the peo~
ple associate the Government, that
controls the law and order situation.
It the people think that the Govern-
ment is unjust, that the Government
is unfair, that the Government is ona
the side of the exploiting classes and
the marauding classes, then there
5‘1_131.1 not be peace,

oft graweam( sf fedw ved) ;
st g4 WA WA o

ST gt ART P  (ToIRNT)
S, ¢ fran ey g |
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guaweas (s fedwm we
LrFT 7 fHT T STH § |

it g qET AT ¢ TAHAAR
#i1, 473 9y T AR I wa ° =
stfie g oIfe waT A ot i v
o AT gC A AT FA FIF WHY
Hiav W s gEAN g Vg 8
wig 3§ <@ 8, wfwe a9 fuang
A F KR A qAA F A<
F9 +gf A% aFF | A wAS fual
¥ ag f& mm wg ey o
g aA W, THAT BT S
g Fgy & ag aff v 1 SEF
fie arw ad g & gw fke
e T W AT 4R & | aifqute
¥ wwy, Wil Suer wea fw
YT A€ @ & aAr Wi F3 AT,
FE AT BT WAG Tor Y Q[
e || BT |\ AW OH S
WAHQ FA FITAC B0 AT A § AR
el FE O, qG T RN AT
yrd wET o & f5 oAl sem
A @ FT YEITCIES 9rq HE
g agm=d 2 awifis Sww
Fm 7@ ¥ fad @ gw ffe
T #T 1 awra. F Fiarw Jama W
St =T S FR A A I
for g fufqmd amg aaT asd
& 1 wfeR v SN F AR IUF
Y OFS W g " & feems
WY LEONET ST g vEW  stfga
M e T & 1 9y &1 W ura]
wer Prfaa g Ife SR yae
W& WgAr, ywewT aeen W Adl |
qra fifsed & fodl 9 & ar fea
g & YESAT 951§ 9 YRR
¥ g W g, qemar e 5gy
2 Qg Sear e oE e9E
fmr & o | gefAY W g
fafeedt g0 "R ¥ AR FT FAT
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wigdt & @ o TEE wq¥ de
FY G AT GEAT | A i AY
ge & Prv &% gu § v st
F AT FEAG qEAT A FA
Hre S g W gy &d f e
FIAAL F ATHC SAH wHAED FH
T & a0 A, s @ Aee wdn
qAg WM YA & ) wEg 3y
T gw fufed e ag @
AT aR A § Afa ST AT
T § g ffe vge & st
T Q% AF aar g 1 oarar 6
F O WURT el amitg A
wgdT § fnd aw sofye Sar &
fa fow @ & AY #7 F G
giEed Fd § | T AT ¥ mwe
WA sl FRAd yifgw ae &
gt IEE Hmy qEgy awmr §
o gfre feaie oy & o avedfan
Wi Tgde G iy | Afan
aw W oay fyar § M

“Provided that where the officer
in charge of the nearest police sta-
tion does not senq hig report on the
application within the prescribed
time, the licensing authority may,
it it deems fit, make such order,
after the expiry of the prescribed
time, without further waiting for
that report.”

qua ¥ wg st G gfaw A feaid
FR g A gfaw o af al
qR /O SIF a1 & ==t N A
& fx yu gfwe g=1st ¥ g
fag 3o Trgw wd Adf @
What action are you going to take
against the police officer? Have you
thought over it? No; you have never
thought over that. The loophole is
there. It is left to the police officer
to decide whether he sould send the
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[ g€ max wrreET]
report or not and he would get scot-
free even after not reporting within
the prescribed time and the licensing
authorities will be helpless and they
will have to exercise their owp dis-
cretion and they will not be able to
take any action against the police
officer nor will you be able to take
any action against the police officer.
So, this is the state of affairs. You
are enacting laws. But you are creat-
ing such loopholes and then you ex-
pect that this will succeed in its aims
and objects. I do not think it will.
qr g @l wEIRA FTAA 94 F
93X T IF FIE 6 W 3G | THR
AT TF AL 0 § | T wrer Airordr
qTr Agda ¥ fear 1 ag arad) wfase
g9 WK [T9T IAFT ArzdT gWWT F
fadr sis7 #<¢ forar ) 7@ T1@ Twar
i€ afew fea ofcfeafeat # aigda
o 7 &, gras s () w) wrew e
¥ fay @igdw W & ar afe =g
afyg wiod @r W ¥ usde
FL ST |
Even then he will be convicteq be-

cause the court will say that he has
exceeded.

Taft wed F owew em ¥ §
AT &1 &, AMFT 9w IAFT
e F ww aferrm sEamEr
g | § ag qear Wgar g fx
3 AZATr HATA F Fu? wrwT
AT HFT § A AWIHFI qIATA
F Argga AN wta 7 oSwAr oar
g v 7 a2 & ol ¥ ot govaw
F, DFT Y07 F fgare F T
sar frar segar ar S swAr §
AT IATAT, W F T 9L AT
Jd YA | A Far oF Frgqfa
wAFE) & fgams "rad 9| Tawm
a & far ¥ afawre &7 =
R g FAT AUfge | iy
Faw dAfeea 5@ N ara af §
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It should also appear that Justive
is being done.
@t AW FEA AT § 98P AR
# Aar w1 oAwm g wfe b
afe ga Sw Al I AW
For d gawr g fmawm
FfFa g7 ST F1 ot FW T 90
gegdi w47 ar & +f defa g
TE AT & T & HiFT AGF 17 § 7
Far gut #7E ¢ {7 fad: F SrgE 3
T dsfag Fiforad aR ¥ agqat g v ag
qIEA AR AT § SuF ATEY g
frearr =fgu waw wizdfen wall &
FCIWA & T, TEGH A F, G019 H
[T #? ar e F FTr iy wFE
fl M3 e & F s F<faar g | 9
aw gfag ) feqid & T @ W9 F
T Y [ Y 9 SO & | WA ) HR
faatst ¥ ag ava gnd &5 wad 39 W
&t gfas & fwa s graa Qe garan
A § e feafs gfrm 0\ € sw gfaa &
FAT TTY g YL < G577 & B ag
feaie 3M ag Si7 & gt srafw FwAw
g AT wardl A e fra & 7y
& | g arat #71 gar § £ fra & a1
gl Al & | dorre § qF 03 TR
aafe &7 qa1 & faa® 9¢ ¥ @98,
T §
Police cannot enter hig house, They
dare not enter his house. He is being
protected by the Police force there.
I have seen yesterday on the T.V.
that on the declared Benga] Bandh
day on 11th, they have recovered so
many arms in Calcvita and they have
showed them on T.V, This showg that

the Police knew about it It is within
the knowledge of tlhie Police,

Y A T T L 4@
gfqdatdl ®1 qaT WA &1 STw
IS W I FIAT AT @ L 3G
AT 3T F T w1 oy F1E T I3
QBRI wmfl s A maA T g fa
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a1y gyl ANAQ F) Sn w1 370
QAT T HiE W AgY & | fodt & qra
o 8 A 38 fF e sy we Al
3T 1 A2 A=A A g a7 faee
FLAT § 1 ATY ITF) foE ag | ¥
FIX & | TH TETR  AWAD BT g4I
g fopg TR HYQ § 38 TCFE AR
LTI ATAATHT AT FH7 THTL A AG
P §, 7 I AT I FT AT TS UTER
F) feafg fAd< 7@ 2 1 98 w9 39
HIOF) FMAQ, AT D F17 TH S GUF|
¥, FEAY, MIEeT 9T 75 ¥ 9< FidT
FIATE ) 9ga &) a9 W frg o) wrgdle
NAFNSET G &) 9T 9F
gEqrfad) a8 A8 F8 a9 g fga
FY TSHIA AT TH FGT G497 TF TH1L Q
ATqE HIAH T FI3 WA ~al § | I0F
faada 1A #1 wawt SeE & faeg
a1 & &1 i AFEEN FE AT &
3w fau F1qs @& & ) gafae S
A% wiw T FR A g 7@ Fipker
A F1F g3 | G fqar w1 glEg
FIAE T2 § 9N T 1 T4 TG Y
# A AT YA FLT E | geAEIR

it TAvER fag @ SvavWied
AgRa,. ..

ot QAR T (IFT ToW) ¢
I QR ATaL g 747 7

=t TR fag c oag o gwru §,
qauEy w3 1 (SwEww) swd, {4
gqy  arfaal F#1 srao agf faare gy
3§ fawre @y § | 79I s 9 O
gR A W § AR AN N oy W E
TTFT N A 0@ 0 9T HTAT § HWIT I AN
FT FG D oMo IT W T FATH § T

& At

ot RAE wwwTT o BTS A
T ~
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st TR feg o siwg, 8L
(=ar=aTa)

ot ®EQA 1 0 @A ROGFHT A1
afg wgor gay & fog 43 & )

oft vRwEe fog : 3E v gl
ga o, 3% g1 Tifge ) Hag, & 39
AT ITIGT A1FAT g | H SATAAT =T
g a8 S (A Fwmar ar @ @
F T 5 30 6T A AWATT AT T
®E 12 4,5 10&d ¥ F1E 0T I
G yradl, w3 daadia dsAr FE
gl «&t fm & a7 R & L B
geErd § 5 FTA (emmam) FwAty
N 9T gx W D AR e AN
(sauT)

ot wEqA™H 1A ¢ Y aA@FEA; FT
w9A & 1 ordrea fag S 7 Fyr &
TSl TSt T § 1 YR STHY § o WHT<
g, widt g, g g & W QO
F1AA QT 1 AT WY AR A A
e

st Ry fay - Er*r&fm?(,q\
sigmr f@ & Afr gEEy  diw—=a
fraz fewed Az

Sogweae (=t feRm dreaw) ¢
Y JUL Ta @A mww BT emar @
I A FT Faeed! FDAGE |

st TEvER feg o F A & A
aTH G |

S, # AT JOAT ATERT §
fram ag SIFAIAE HrTRTy
sife frgfed fkafagad om
g W wrIgfd srTEcmay
#Hfeafns frasfafeq farefarad §
M SH A Fag § A9 Ag FAA
IATE §1 AIGTWANR wNAH @
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[t TrRwa fag)

§ ot S ared A, Frgdamar Ared
AT AT A FTET FraArg
FL® &1 AT fag faeagrdr
fraa &1 F gq@ar =rgarg, and
straarargar g e aacarm g fr g a
QLR AM A7 HAFw A Toar qrady
1§ ammar g s ag gewd ww
gz W FAMT  FEU- QR
agfadt srea I TR gfaa
wrge Ffwadl Fravm By, g
gfrs @z AFd F1 dare w0,
el ard® A ned g, ar
ugare Fgr R fE AT qORTER
# gfra w2wa g, 3 e & agi
Zfan & T AT FTEAT qwET W@
Qe IATX FT FTETAT IHLT 747 | @Y
a@ A A X /R AR INT
o e QT AAT , S 3gt A FE
g At dagt faeed = o 3
fafredt Fwvra 3, @esd Aarsd
g A S a7 §1 wmifwadt
‘grer qgr awr o oagt aw s
750 FMQQH AT A1 @I AT
fafae F & ag awer Mmar Wz
F(qA 3 FArar s vy fag &
gra ¥ fw oArd FT 1 oW
sz fafeedr FaPi @ amy e
3, TrEm 3 wg  game
faxd & #WY 1Y QUTAT AT ARTHARA
g ¥ T IAR P AAA QAl
g7 smy @ 7 g an ax
I qgY  FEr ARGl § 1 gw W
gz Alany FIw F @y T
dmgl gw wRTw 2fe w
ghaare aaar oY Q@ WA T
ar 58t v | ggaR SR $q
it MNag gdfaar fafem ww @
errafam R fF wewrr v Wi
fafear F 3T o, HT § I
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gt ar REHY & FYT Friri a8 qAa
WAAFHE EAHA | BT W war Xgrea

rAEr  sTA gEER fRaraT wTEOrE
W qacsr agar § foan wew
TArE § frad W e avnee
#rr A wargr 7@ qrar 1 qfew T OF
qEAT W 4G D& d wEAr g
A Je FTH QTS 0 SR
fearzr wrnr € fr o gfaard w
TINIE 3 FRTT 1 91 5T TR
8 gArY, wTE  TT ITIWTT w4
BB AE FTRIAT E GATY -
9% 9 W A A owme R
AT & IEAW A W GLIT BT BE
s AT frarsrarg wei| A o tww

YA faramarg ) o vgar gare

g =hwa sYH orer ager wrgar §

wiifs wr g% fafrex ol

fafee F 417 Q1T FAIX Uy

fra g af a7 @Ay

UL 91 WiT [T AL TAC Gy 07

g wax @ mr § awr ag fax

aTAN | AR T Q@A TERY FAIr A

AT FC A q FHAT | TR 3577 R

33 I Az @A, 918 A9

DFT &Y, TE-zharg § g | wWite

g I8 UET 9T § AT IQ UL

A I sE AT (wrawm)

AfFT AT FAF I A A g

faa <ref X mg 9= A &

HAISIZT &, WA IZ T AR

averrge gl qerr

wyam, ® um wEWT # AE
srr faarar eargar § 1 = fw
g TR S stred faa, qre gar
fra < & faufye & &, AT &%
wiforg, faat fa¥ & grar wfews,
Ry wrw # 9AEr gmr w7 € g,
s 299Ky A UFW, T EW
M gt Wy &, Na Ngr oA
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FAFT | AT F W ¥ AR FEAA
¥ wqrr A vt & wre fear
AR gfga T Q@ few aF ww
agt MIF W@  wi fex gfea arg
A ATHT, 93T F & AW F yATRA
HTfear w1z gaaT 9T 9gi & 200
A F gAY 9T §, T TART Wi
afeqar far & § 1 fedy gfaa
wfasdt & ag ad @ fv oagr
gIT FY FR IAG AT FI &
ITF AW F IAF T AW/ &Y
T 1 gfere ¥ g3 ¥9 FIW FT IR
faar 1 vy 9aF ofwarm, amr 91§
g ar gfag & mrar w fear fw
99 a7 § 73 Sy, NG A qfear
ay e 1 ag 3 wrawy gar faar
foa fay f& =q T AT [0

F 2w H7

qre, AT [JIEAT Al F A
T3 § | MY FT YT A VI
¥ & | SWMT AT F[A AT
qy 1 @E 1 e S F U 9%
AT - W14 FAF, Gray FILT AN
983y, Mr-Faf 1g7 F& W, U
A1 T qAMT 4gl Wy, I;w §
A F AE AT A T, T
3 TR YFAMAIT T W ST |
qud[@ 43 & WA F A 9A0Q
AT, a1 wOE F W W AW
FMG, FF, ATdr ST FY qATIAT Y
YN PYI-TWI ¥ oSG g, A ag
feafa wimg =80 2T

§3 nw W9 v A®H W
fa% g} Q1 a1, IF IR G & @,
Ky vad fgeur famr v f& o
grak wfgqoga 1 agdy, ardy
ga uF ffwas =1 wgar  fs ag
rida () w0 gfrr weiwal §,
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97 gz Ffave F1 MIHA! 7 &7
F1 reqy Fgar g 5 gz Mfame
Tl &, afer Fiwe (WE) 7 Qe
& AR fog fes #gar &, o Mo &
M FAFE & @I 9T FIFT

‘gfetar § AT FT § W IH

wd H ag TIRA FW AIGT & A{IT
5zt ag @I {ear qar § "X SEw
Y19 HIT G EE AR T § 1w
g3q A fear Swr g, A, A
fead wefiz ara § 1 Fa1 AW qEw
§ wAT Ay §? AW qew Wy
YT A A wE%, TF HeF @)
ar wfa N syre § F@EaT gy

g

AT UM AFHHATIED FT AW TG
g1 @9 afi )@ fF wsgsige @y
€7 # omawr g, safEcaa a1 qv
AFYATEE F71, 940 TH-TH wsddar
ge € f9ad ¥ fase %1 aga afess
davr WY g Wi A« §, o7 gw
gnaa & f5 sody €T o #
g7 AFH! A qgT 7 A F o
AFT AFTAAT FT QT | 95 THo
o o THo, W& FA FSIfagd,
Tive Hefate agh qgaurse &F oo
ST<@F 1991 ? wAF WA H >R Gfy
HOT F ) WA ST e

Tg Al S HEF 7w L fF
feardy stam oo ST § oy W s
FY aFEA & AT #,qOF gL gfrg
&1 #1e fzar | ofs w7 3 firdig 2
anst gfaq ¥ @9 & AT g
A TR g A 9T ) e
g & @ o=Ad ¥ A ¥ Ak
AE A ¥ oAEd S § ogqar
Fdew R, YA AT AWT TA R



315 The Arms

[t ri¥waw fag]

fag, Bfs Tw frdg @ A & 'fag
oI A g a1 SR @ FQ
gfmor ®ETT Gagm @
It 1 F aM T § AW I
# atza Ifem B At wE R
s &

AR wH A AW ¥ gW
fagas Y @ {, FqT IOAH
A7 & U AT Am IRy §
f5 zaFY QFT o1 A%, @ §  wgar
wigar g fr gefre-gifos s wdi
A% qFIT 1| SUANTEAT  HEILT,
FHAA F1 T zar wrar § fF
M #AT WA g, AT AHm H,
W@ FA & gra Am afaw FT
%y & | ATY FA A Faar F
garfas saT waffeq @ & M@
FUIT § # Twa #1 9% AT I
1 wrgar g Faifs o Pwfama
fEfwdy AR JIT AT ...
(e wY g ) . | . SUYNTSAA TG,
D faaz g 2 Dfsw

goawrene (o fafm aeawd)
HF &; AT @ fave

it T g AT IqnwTSTE
R, § AT F AT AgAT STHAr
g A, ST Rr ? gv iy arw ¥
RATT I T Z 1T a1, faaraanT w11
iF AT &Y, Faare a9t w1 7 Difvg,
wra GTEa AT 1T Wi w5 fafanfad)
FIAATA FIGIA T T7TT AT TG)
wgt g ara Ffvafafeal § gara ar @y
@1 3 | AT W) or Shaw uIAfa &
wafaa T, 9 ) o vroAifa § gfy
WA F 1 A ATTRTE, T W R B
wra ®) waifza ¥ var sroar, Ay gy
wre) ot Y 3 7@ OF 7 oF faq g
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wafag ad) QY I Ay 3 fog
A7) NF Y §F TR 7 F@T 3 forg;
watfeq &7 v va@q 3 fag, # q9w
wvarg i 1o griiaresea gmr w1fie
TR AT FITHTEN I G i ?
FE T N B T §—FYG G THGT,
gre § <37 otv w7 § qWE atg F7
RAFA TG AW N F99 a5 78w qgifa
AT 1 FITT AT FT AT g aFAT 1
HIG R TR A AT EY ? M AT
T8 &Y 4 # T & ey o7, maFy Ar
7§ &Y I ST Y T FTLATH ey
o, HIT Y g1 TE QT T | FA
TELY AT Y AT, TR FAT A
AT HATTAT, FA AFGATLS A
HATEAT | T8 ) LH1T F) o1a g%, g
v V2 /¥ AT ) 97EdT g1 30
Fat ¥ W, 71w givaw 1 919 99 ),
AFITAT AT, I wIv gheaw g7 §,
gfaq a7 AT g, TRVFTT W
T guET g, TR0 guedl wad arg
fearaa) &, garQ gaedt dfweas § 1
EIFEIE 100 & FT I gATTE ST
gt 157 100 & w0 fa) Y @d 577
&1 g% faanr wrfde, @ garv & sgrar
fad) &1 @ F77 F1 gArsa ~gf fasT.
FfgT I AT FATFTTEIE TABHH 7
T A7E FI7AIHTD: A1 T & oA O
-G T B AT QY 7T
g T g8 e AwfER 3 3w
3—amrgeIngat gr, ag+E) ue gwar
2 ; uF avw fagar £ Aarar Hrwe
3 91| g AT ) AVE 27 IR K
FARAT FT HATAGA) 90T "WI77, O HqraT,
IS 51T F1 g, }I7 59 avg F) AV
ALY g AT 77 faAr ArgEea gfamT
1T g aFd 8t ? Famr ngdvn av
ghagregrav ¥, gvaivars g1a ¥ mig
RO w1 @ wrgaa-nar ghaare g
A1g 33 3 T A wargfaaregy | fad)
Wl avg w1 g gfamr gar 1 @
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frT TFaTAT ATEA, ATAY T AT AAY,
QT GIAT AR | HAHTAA AT
A AR FTATR GG AIATE ToTH
qfera 22 6 ST A FTHIT H7AT
BYTT | TN gfa FET T 19V FT
TrEaT FIGAATT 58) F7 A | SUANTSTE
TRET, qIT3a pAlaXd3 g, TNy 95
FT §a 927 % AFT AT i AT W
%2 f2qT ATTAT 7T FT AFAATR)
Haw A TS HTAT Y, TA BT A AT
FT WA T &Y 1 A9, § GIAT FT
8TTT 4 ATH (RATAT AGATE ...

THE VICE--CHAIRMAN (SHRI
DINESH GOSWAMI). You wanted
two minutes, I gave you more than

that.

=t TRTER fag o § gae R daw
SN TATAEE | FHFATRT AT, AT
7T feaargqFAIfF QAR 85 TV 19
FJar g_1

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): You must

conclude by six o’clock.

o TwEaw fag o # qaarT atee
FYDIE FATA9T AT B wweqr
TR g7 A g ? A aTw el /n
T8 qw A § i afaa §  F quT argarg
AT & ATHT &, WIS W 507 AT
IUT g9 F GTH-87 AT UFT 99T
9T T AT &35 §T &, ATH W) TH-UF
HITHT 3 918 20~-20 HIT 50-50 THTT
oY 3T E AT CH-TF HATH F OF FAR
# ifadt wraw) Mg g Fwq
TFF AT H 47T AV §, T 2w A
HIHT &, A § BT} Iy wEws
feror wgr) &, fer Ay wi At ary,
ANy =arvgrE 1 groa § 1w 2w
HUF FAT T 09 AT @y AT TG
Q% AIIN) 3 97Q N-T1q FOAG TH77
&, %3 e 7Y 91 F g e R 9T 2
W HAFFAT Y HITJE $ HIAT JIU-
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fagwrQr a1 fear @& =N gl
T woA FE B QAT TS L,
FHaref HGY 92 R AT W@
g . . . (e;aam)

6 P.M.

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): Sir,on a
point of order. The hon. Member
has no business to refer t, the Prime
Minister. Thig should be expunged.
What the hon. Member has said js not
relevant to the present  discussion.
The rules are, a notice has to be
given first, it hag to be approved by
you and only then, the hon,  Member
can cast an aspersion...

THE VICE-CHAIRMAN (SHR1
DINESH GOSWAMI): Are you rais-
ing a point of order?

SHR] VIKRAM MAHAJAN: 1
have raised a point of order. My
point of order is, before any asper-
sion is cast on any hon. Member of
this hon. House, the procedure is
that, an intimation has to be sent to
the Chairman, prior intimation has to
be sent, and permission is  sought
then only, the point can be raised.
Here, I would like to know whether
permission was sought, firstly, whether
permission was sought, firstly. Second-
ly, if permission wag not sought,
then, whatever the hon. Member has
Minister
should be expunged from the pro-
ceedings of the House.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): I will look
into it.

=Y TR fag @ wrEw fafiee

Yemifafam &, Aaavor Xwifefier g,
FAT  FHATAT GFATser T o
[«bT |, .

SHRI VIKRAM MAHAJAN. <ir,
what about my point of order?

THE, VICE-CHAIRMAN (SHRI
DINESH GOSWAMI) : I have not
been able to follow. I will look into
it,



319 Half-an-hour discussion [ RAJYA SABHA ] to Public Sector Power

re. Supply of Coal
ol e fag § fefia @ &
Vg, AW FTRIE |

Qo FRAT AT © 317 A 1A
g

THE VICE-CHAIRMAN
DINESH GOSWAMI): Please
clude, Mr. Rameshwar Singh,

(SHRI
con-

oft TR Tag - ow fog wgd 8
8 ATy M3 211 g7 | ¢ TQATC 753

Aff A Fra wr AR . .
THE  VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Nothing is

going on record now.

SHRI RAMESHWAR SINGH: *

THE VICE-CHAIRMAN
DINESH GOSWAMI). Mr. Ramesh-
war Singh, nothing is going on re-
cord. We take up the next item, the
Half-an-hour discussion,

(SHRI

Mr, Rameshwar Singh, please.

SHRI SYED SHAHEDULLAH
(West Bengal). Sir, what about my
name?

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Yoy will
speak tomorrow. The discussion on
this Bill will be continued tomorrow.
Now, we take up this discussion, the
Half-an-hour discussion,

Before this, I would like to make
one thing clear, The last few lines of
what Mr. Rameshwar Singh hag said
have not gone on record, because, we
have to take up the Half-an-hour
discussion at 8 PM. The hon, Member
has spoken beyond 6 PM. We cannot
take the subject matter beyond ¢ PM,
because, the Half-an-hour discussion
ig scheduled for 6 PM. Hence, the
last few lines of what Mr., Rameshwar
Singh has said have not gone on re-

*Not recorded,
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I have made the position clear be-

cause some hon. Member may raise

the point tomorrow,

SHR1 RAJENDRA SINGH ISHWAR
SINGH; Mr. Vice-Chairman, Sir, even
before 6 PM, many things which the
hon. Member has said were not rele-
vant to the issue. For instance, he
has said something about Sheikh Ab-
dullah. May I respectfully suggest
that you may consider taking them
als, off the record?

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): The problem
is, so far as relevancy is concerned,
if only relevancy is to be taken iato
consideration, probably, we have to
delete two-thirds of the debate of this
House. But the point ig that if an
hon, Member spesks for half a minute
or one minute more, we cannot be-
come very strict. But if an hon.
Member goes on speaking, in spite of
the fact that we have to take up this
subject at 6 PM, namely, the half-an-
hour discussion, the Chair would ex-
ercise ity own right and only from
that moment I have said ‘Nothing
will go on record’. I cannot expunge
the previoug remarks because this
will not be z parliamentary practice,
except the objection taken by Shri
Vikram Mahajan,, which I will look
into, whether it comes under any of
the prohibitive rules,

Now we take up Half-an-hour Dis-
cussion. Yes Mr. Rameshwar Singh,

b ey
e

HALF-AN HOUR DISCUSSION ON
POINTS ARISING OUT OF THE
ANSWER GIVEN IN THE RAJYA
SABHA ON THE 18TH AUGUST,
1981 TO STARRED QUESTION 3

REGARDING SUPPLY OF COAL

TO PUBLIC SECTOR POWER
HOUSES- AND FERTILIZER
PLANTS

St TRvae fag (wET wRw)
S, 83 s sww gor 91 Wear 3,
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